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Expansion of Cochin-Madurai road
as a National Highway

3837. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(») whether any request has been made by
the State Government of Kerala for the expan-
slon of Cochin-Madurai Road as a National
Highway ;

(b) whether any finunclal asistance has
been sought by the Government of Kerala for
this purpose ; and

(c) if #0, the action takez thereon ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,
Sir.

(b) The Government of Kerala also asked
for Central financial assistance for upgrading
the surface of Munnar-Kumili section of the
Cochin-Madurai Road.

{c) It has not been possible s far to accede
to the request of the Government of Kerala
cither to declare the Cochin-Madurai Road as
a National Highway or to provide any financial
assistance for upgrading the Munnar-Kumili
Secuon of Cochin-Madurai Road duc to
paucity of resources.

Loan given by State Bank of India, to
MJa. Alcock, Ashdown and Company
Limited, Bombay

3838. PROF. MADHU DANDAVATE :

Wil the Minister of FINANCE be pleased to
state ;

(a) whether the State Bank of India has
given loan of Rs. 1,04,00,000 to M/s. Alcock,
Ashdown and Company Ltd., Bombay ;

{b) whether the State Bank stopped the
credit facilities to this concern without any
notice ;

{c} ifso, the reasons therefor ; and
{d) whether as a result of this, the workers

have not been paid wages for the month of
December, 19707

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
The information relates to the accounts of con-
stitutions of State Bank of India and in accord-
ance with the practices and usages, Customary
among bankers and also in conformity with
the provisions of Section 44 (1) of State Bank
of India Act, such information is not divulged,

(d) Though precisc information in this
regard is not available, it is understood that
the employees have not been receiving their
wages regularly,

Dummy Employees in General
Insurance Companies

9839. SHRI H. M. PATEL: Will the





